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Judgement

Turner, J.

The sale in this case extended not to the original debt but to the decree, and in the
sale-deed no reference is made to any securities held by the original creditor, hi our
judgment then the sale-deed conveyed to the purchaser no title to the securities.

2. We do not say that if the debt itself had been sold, the purchaser might not have
been entitled to call upon the seller to assign the securities. That question when it
arises will be determined in reference to the terms of the contract, but in the case
before us it is clear all that was sold was the money-decree.

3. Instances may be suggested in which the holder of such a decree would be
unwilling to part with the lien though willing to sell the decree. He may, for instance,
have a second mortgage of the same property, and it would, in our judgment, lead
to injustice to hold that the sale of the decree carried with it necessarily the right to
an assignment of all securities held by the original creditor.

4. Whether this be so or not the lien in the present instance has not been assigned
to the plaintiffs, and, therefore, they cannot claim the benefit of it. The decree of the
Court below must be reversed and the suit dismissed with costs.
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